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Record of Proceedings

Due to paucity of time, the Commission adjourned the matter.

2. In the meanwhile, the Commission directed CTUIL to submit its analysis on the
use of non-ISTS lines in transmitting inter-State power vis-a-vis the adequacy of the inter-
State transmission system on an affidavit by 20.11.2023 with an advance copy to the
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Petitioner and the Petitioner to file its rejoinder, if any, by 7.12.2023.

3. The Commission further observed that no request for an extension of time will be
entertained and directed the parties to strictly comply with the above directions within the
specified timeline.

4.  The Petition will be listed for further hearing alongwith Petition No. 330/TT/2022 on
15.12.2023.

By order of the Commission

sd/-
(V. Sreenivas)
Joint Chief (Law)
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